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BJAY SHAP M s« BPPLIIANT &
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HOM'BLE M. GOFAL VEISHMA, FEMEER (7).
HOM'SLE MR. B.M. DHOUNDIVAL, MEMEBR (

a).
For the Applicant N eev SHRI R ,.il. MATHUFR,
For the Respondents ca e -

FEF. HOM'®LE MR, GORAL IFRISHUA, MEMEER (J) .

v Sharma has filed thiz application w519

Lo the respordents for 2onsidering his case for sprpointme ot in

t

of tha railwsy sesrvants.
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2. Heard the lzarnsd counszl for the applicant.

2. The applicant was given asppointment to a2 Sroup-D poghk in

ths Jaipar Dlvlsidﬁ ‘Heé Weztern Railway wide order dated

groands sipos hﬁ;_ffthep_Sﬁri Anahd Swaroop sharmz was in the
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spondent s and he had evpired while in fervi

R

employment of t
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in 19°1. hfkél JwLnJhw Fﬁ;”sfomi-D post, the applicant clasimsq
appointment in Group-C category of the railway serw
of the provisions contaiced in the circular of ths Railway Boarn
Aated 31.3.81, which has keen reproduced by the applicant at

page-t of the 02, as follows -
NLEESINTIENT IN GROJE © FOST - 4 cardilate found
saitakle for 2 poat but absorbsd in Jgroup D post
for want of a va‘ancy in groap S, may ke considered
whzn later wvazancy in Jroup © arises. & record with
the approwral of competent aathority vwvill be lepk €0
chow thet e will ke considered when et az abhove
ig availaklz., He will then hawr
appolintment in group  over a
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pricroity//groap) fourd suitabls ak nbsequant dats
undsr the sane apmrovwng au*hurjcy. Pricoriticz as
in parz vIII below will contimz £ 2pply. Thuas in
an appointment to e mads subssquently in case
falling under category I will have preference £

Ctiyi

l‘
[
o]
ot
0
g.
o
i
I}
3
[#]



ons under category II oc I1I, and appolnted
= oladule ﬂanlV thaagh he had »=en appointed in
gr .BD for wank of Vdﬂdn|y_in Jr.C. Thus only
that new entrant in Gr .2 can take priority
cover the ore appointad =zarlier in Gr J.o, if
he fallz in a priority highsr than the latter

one. :
Tllu will alylh from 144 .84 only.
([:FJ)II—'-é I'L., I F:’li.(:y ':.t 0:'1 03 .84".
4. The applizant has made a representation in regard to
hiz 2laim vide Annsrure A2,
5. In the circumstances, we dispose of this aprplication at

the zadmis&sicon staje with = Airecticon t2 the respondents to
conzider ths reprssentation of the agplicant in accordance with

riles, instructions and

the rFailway Board dated 21.2.24 arnd d22832 ke zame throagh a

rom the dats

gpeaking order within a pericd of £our months £ o
receipt of a copy of this order.
S If the apglicant iz aggrieved by the decision tal=n by
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EMRER (A) MEMER (J)-



